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HEIH H gaTiad fahg a1 o & HJaroT
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1990 (1996 &1 HAAIA ¥ 9), 98 3@ HCAT H 379 AA
HATATH pal 347 &, hT URT 2 & 30-97 (1) F QTHT @us
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g A faog-o ¥ @ IRed gRT 3@ At

FAFRT 1 Y6 @ AT &1 F @, TF Fcdarer Bl Jears

BT HIEX USId P & U, IHP 3 dE 9,
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AT G ), & for gRer a1 3R Y I3 J
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sg-aRT (1) & 3 gad HRNR & HIY A 9
#RIPTA & 3ugy, e a@ & &, 98 & a0 e o
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foe & T ) 3TReaRs g gyt gfaeaniug & S|

21. 1999 & [oRAH FNRRDIH d. 14 F GRT 52-W @
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g gese 17 & Wd W [eafarad
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Rl 30 RS g A Ao t
gRT Ot IR fREY @EURY & har @ o
FASX fomar aram B
(vii) 3gee 18 H, TFH H. 2 & T 3N
fraaa ifcafes "3fea Heo & TUE W
‘ HAR "R Ao ufasaia & s,
(viii) JITdE 21 H, WU (iii) & HHAA TIFH H. 2
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el H IT ISJAT A AT A&
QT © fFY 9 AW & a9R H{ed
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& IR UIAAd & SR PSS T,
|
(ii) 3IEH PUS H TIEAT ToT A
g W gl & aeR Jea
& IR YIAqd & SRER DS (A,
S ot e Al '
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(xi) TaUATT 3qEde 24 & FTUE W FHAA@A

gfaeafaa fohar e, 37ATd:-

24, W To@d, S Yeb U A A"
g & 3R foud gag A

FHRT Yed Hacd P fear

g, A efd sE @

URA & @T a1 TH |,

S fRdEY o wFuld A Rd &

A & ToT, e forad]|

(xii) 3ede 33-8 # QuaAE JTHGTD "Dredia,

e for Uil goed 3R 3Feqefd IR
faeaifea foear oar ® & fdar & Tod fae,
e A1 UG AFQOT WA W OAR SAR A
AT a1 3@a T & a1 397 3 I«
dalel <7 &I ol IBA W UMd Il IUJ IT 3Gb
HIOT UY Tch ®UAT|" & TUT U HTFHIRE g8

qeeh SN UCAl (d. 33) W oAl B
gfaEaiya $r S '

(xiii) 3e[TdE 35 H, TIFH H. 2 & HAA 3

[ITATT A<D "Th G TJ" & TAE W
Hifcats ar | ToI" giaeaidd & S,

(xiv) foadAE 3gese 35-6 & Uard AR fagane

3ITdE 36 & qd Srfafaa sa.cafia R
G{m_ﬂrﬂ, 3'TQ-]?<—‘[:-

vis-@. @ o st

(HETHT). -
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JFa UH  HNER,
ST 3H g @l
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HOGRT H 38K
HUETH & M & &7
A oG A, I e
- frEr HElGR g
3F A & T H

G off 1T &
(W) fpdl 37 ATHS &
(xv)'m43ﬁ;

I Yo S U
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W EEIARO-UF (9.
21) U 91T §

urg &l eud "

(F) WIS (1) & IU-WUS (h) A TIFH . 2 &
d TUT W APy "ar goR Tuy”

aiaEaiaa 6t S,

(@) WUs (1) & 3U-Wug (W) H, TIFH T. 2 &
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&R 30" giaeuriua &r SJraef;
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5(18)  NIOIJH G—UH, YA 9, 2016 U7 4 ()
AT 8
mmmﬁ-eﬁummaﬂ?mmaﬂﬁzm 2005
H M

~25. 2005 & USEYH IOAIHT G, 7 Hr URT 6 @I
JAMUA.- T TSI Sca@Picd 3R asie  gdy

HTATAITA, 2005 (2005 &7 AATATH H. 7) ﬁ"l@ra:r;ﬂ%wafr
3 A ffEE wer o ¥, & arT 6 -

(1)

(1)

[ITdATT @ug (97) & T W [FATai@d uiaTArod
mmyuﬁa

) faedim gu  2015-16, 2016-17, 2017-18,
2018-19 3R 2019-20 & AT 3TN Fol ThRT FHOT
Bl bol g 2 3curg & thALA: 36.5. 36.5. 35.5,
35.0 3 34.0 gfderd dd AT S0
gus (3) & Hd # 3 [Auaes Qs =Rg " &
I T fauda Mg v glaeaoa fear s 3R
5 U NI Wus () & 0A AR fauae
YA Weddh & Yd Aeafaf@a Jd.cufia fear
STRISTT, 37T -

"(F) Ie GArd &0l 76 31.03.2017 & P
THRT FHN UAfa AIed a¥ 2016-17 & 5w
1 g AR F yeafag wRd & gcark vRad
¥ 3% & gelt 3R geued, s facda ag
HT FATA W ol THRAT AR Teayfd 38 facd
af & usw &1 §RE B F uostad wiaet &
TS U 8 3 a1 aei:; 3k

(i) YA Wegeh & WUg (1) & 3Hd A 3T s

A g " & TIF 9T Adegis " ar giaeaiag
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¥, 06/02/2015-UASU%/TGEHRA Al 20 daw,
2015 ERI UEAUT 3ooidd fSEhiA UaReg IrsaT
& FUT o1 AT eFufaat & 3uRY @ sty
A AR 39 W ITST & HFROT"|

26. 2005 & USTHITT 3¥ARIA &, 7 & URT 6 Fr
AN~ 7 3RATF A 9”1 63 H R sv-arT (2)
T W Aeafaiaa ufaeenfa fvar sem 337 1 319e 2015
q yfaeafua fhar = w@en s, war.-

‘(2) Tt Y a¥ & Tsm fY wWE H w wiRan
Al ygadt af & 17.5 gfawd @ 3@ & 3 B o
s Que-Avsa 3@ RAfdca R oo AT &
3UGY Y T I af F AR F AT A s

STSIRT PHAR SORT,
UAW AH |G|

LAW (LEGISLATIVE DRAF TING) DEPARTMENT
(GROUP-II)
NOTIFICATION
Jaipur, April 9, 2016

No. F. 2 (25) Vidhi/2/2016.-In pursuance of Clause (3) of
Article 348 of the Constitution of India, the Governor is pleased to
authorise the publication in the Rajasthan Gazette of the following

translation in the English language of Rajasthan Vitt Adhiniyam,
2016 (2016 ka Adhiniyam Shankhyank 3) :-
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5(0) IS TG-UF, 31U 9, 2016 T 4 (P)
(Authorised English Translation)

THE RAJASTHAN FINANCE ACT, 2016
o (Act No. 5 of 2016)
[Recelved the assent of the Governor on the 8" day of April, 2016}

An _
Act

further to amend the Rajasthan Value Added Tax Act, 2003, the
Rajasthan Tax on Entry of Goods into Local Areas Act, 1999, the
Rajasthan Tax on Luxuries (In Hotels and Lodging Houses) Act,
1990, the Rajasthan Electricity (Duty) Act, 1962, the Rajasthan
Stamp Act, 1998, the Rajasthan Motor Vehicles Taxation Act,
1951 and the Rajasthan Fiscal Responsibility and Budget
Management Act, 2005, in order to give effect to the financial
proposals of the State Government for financial year 2016-17 and
to make certain other provisions.

Be it enacted by the Rajasthan State Leigislature in the
Sixty-seventh Year of the Republic of India, as follows:-

CHAPTER I
PRELIMINARY

1. Short title.- ThlS Act may be called the Rajasthan
Finance Act, 2016. -

2. Declaration under sectlon 3 RaJasthan Act No. 23 of
1958.- In pursuance of section 3. of the Rajasthan Provisional
- Collection of Taxes Act, 1958 (Act No. 23 of 1958) it is hereby
declared that it is expedient in the public interest that provisions of

clauses 5, 18, 23 and 24 of this Bill shall have immediate effect
under the said Act '

. CHAPTER II
AMENDMENT IN THE RAJASTHAN VALUE ADDED TAX
ACT, 2003

3. Amendment of section 2, Raja‘S'than Act No. 4 of
2003.- After the existing clause (7) and betore the existing clause
(8) of section 2 of the Rajasthan Value Added Tax Act, 2003 (Act

20
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No. 4 of 2003), hereinafter in this Chapter referred to as the
principal Act,the following shall be inserted, namely:-

2003.-

“Explanatidn.- For the purpose of this clause, generating

set for generation. of electrical energy to be used in

manufacturing shall be treated as capital goods.”.

4. Amendment of section 13, Rajasthan Act No. 4 of -

For the existing sub-section (3) of section 13 of the* 3

principal Act, the following shall be substituted, namely -

“(3) Where a-dealer; after havmg been granted
reglstratlon changes his principal place.of business outside
the territorial jurisdiction of the present assessing authority,

‘he shall seek the permission in the prescribed manner for

such change of the assessing authority from the
Commissioner or any other officer authorised by the
Commissioner in this behalf, and unless such permission is

“granted, the present assessing authorlty shall continue to be
- the assessing authority of such dealer. Where a decision on
“the grant of permission is not taken within a period of thirty

days from the date of the application seeking change of

assessing authority,” such permission bha]l be deemed to
have been granted.”.

5. Amendment of section 24, Raymth‘m Act No. 4 of

2003 - In proviso to sub-section (5) of section 24 of the principal

Act -

-‘(i) for the existing punctuation mark “.”, the
punctuation mark “:” shall be substituted: and

(11) after the existing proviso so amended, the
following new proviso shall be added. namely:-

";"Provided further that the assessment for the year
2013-14 shall be made up to 31.07.2016.”.

6. Amendmeﬁt of section 33, Rajasthan Act No. 4 of

2003.- In sub-section (3) of section 33 of the principal Act.-

(i) for the existing expression “within a period of one
year”. the expression “within a period of six
months™ shall be substituted:
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(11) for the existing punctuation mark “.”. appearing at
the end. the punctuation mark ¢:” shall be
substituted; and

(111) after the sub-section (3), so amended, the
following proviso shall be added, namely:-

“Provided that the - application pending
before assessing authority on 1*' April, 2016 shall
be disposed of up to 30" September, 2016 or
within one year from the date of presentation
thereof, whichever 1s earlier.”.

7. Amendment of section 51A, Rajasthan Act No. 4 of
2003.- In section 51A of the principal Act, for the existing

expression “interest or penalty”, the expression “interest or penalty
or late fee” shall be substituted.

8. Amendment of section 53, Rajasthan Act No. 4 of
2003.- In section 53 of the principal Act, after the existing sub-
section (3) and before the existing sub-section (4), the following
new sub-section (3A) shall be inserted, namely:-

“(3A) Where any amount has been deposited
wrongly or in excess, by a dealer and 1t 1s found that such
amount 1s not payable or has been deposited in excess of
the amount payable by the dealer for the tax period
mentioned 1n the challan, the Commissioner or any officer
as authorised by the Commissioner in this bchalf shall
direct the assessing authority to grant refund of the said
amount in the manner as prescribed.”.

CHAPTER III

AMENDMENT IN THE RAJASTHAN TAX ON ENTRY OF
GOODS INTO LOCAL AREAS ACT, 1999

9. Amendment of section 4, Rajasthan Act No. 13 of
1999.- In section 4 of the Rajasthan Tax on Entry of Goods into
Local Areas Act,1999(Act No. 13 of 1999), hereinafter in this
Chapter referred to as the principal Act, after the existing sub-

sectton (1) and before existing sub-section (2), thé following new
sub-section (1A) shall be inserted, namely:-
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“(1A) Every person who, in the course of business,
whether on his own account or on account of a principal or
~any other person, brings or causes to be brought into a local
area, or takes delivery or is entitled to take dclivery nto a
local area of, any goods in pursuance of sale or purchase
effected through electronic media shall be liable to pay tax
on the taxable purchase value of the goods.”.

10. Amendment of section 11, Rajasthan Act No. 13 of
1999.- In sub-section (2) of section 11 of the principal Act.-

(1) 1 clause (1v). for the existing expression
.7, appearing at the end. the expression *; or’” shall
be substituted; and

' (11) after clause (1v), so amended, the tollowing new
clause (v) shall be added. namely:-

“(v) every person who, 1n the course of business,
whether on his own account or on account
of a principal or any other person. brings or
causes to be brought into a local area, or
takes delivery or is entitled to take delivery
into a local area of, any goods 1n pursuance
of sale or purchase efftected through
electronic media;”.

11. Amendment of section 23, Rajasthan Act No. 13 of
1999.- For the existing sub-section (2) of section 23 of the
principal Act, the following shall be substituted. namely:-

“(2) The appeal shall be preferred within sixty days
from date on which the order sought to be appealed against
1s communicated; but the appellate authority may admit an
appeal even after the said period of sixty days if it is
satistied that appellant had sufficient cause for not
preterring the appeal within the said period.”.

CHAPTER 1V

AMENDMENT IN THE RAJASTHAN TAX ON LUXURIES
(IN HOTELS AND LODGING HOUSES) ACT, 1990

12. Amendment of section 2, Rajasthan Act No. 9 of
1996.- In sub-section (1) of section 2 of the Rajasthan Tax on
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Luxuries (in Hotels and Lodging Houses) Act, 1990 (Act No. 9 of
1996), hereinafter in this Chapter referred to as the principal Act,
for the existing clause (j), the following shall be substituted,
namely:-

“(j) “Luxury Tax Officer” means any officer not below
the rank of Assistant Commercial Taxes Officer, authorised
as such by the Commuissioner;”.

13. Amendment of section 12, Rajasthan Act No. 9 of
1996.- After the existing sub-section (5) and before the existing
sub-section (6) of section 12 of the principal Act, the following
new sub-section (5A) shall be inserted, namely:-

“(5A) When a hotelier liable to get registration,
does not make application under sub-section (2), the
Luxury Tax Officer or any other officer not below the rank
of Assistant Commercial Taxes Officer authorised by
Commissioner in this behalf, after affording an opportunity
of being heard to such hotelier, shall grant him registration
certificate from the date he becomes liable to pay tax under
this Act and such registration shall take effect as if it has
been granted under sub-section (4).”.

14. Amendment of section 26, Rajasthan Act No. 9 of
1996.- In section 26 of the principal Act,-

(1) 1 sub-section (1), after the existing expression
“Luxury Tax Officer” and before the existing
expression “‘may require”’, the expression “or any
other officer as may be authorised by the
Commussioner in this behalf” shall be inserted.

(1) 1n sub-section (2), for the existing expression “by
the Luxury Tax Officer, and the Luxury Tax
Ofticer”, the expression “by the officer specified

in sub-section (1), and such officer” shall be
substituted.

CHAPTER V
AMENDMENT IN THE RAJASTHAN ELECTRICITY
(DUTY) ACT, 1962

15. Amendment of section 3B, Rajasthan Act No. 12 of
1962.- For the existing sub-section (2) of section 3B of the
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Rajasthan Electricity (Duty) Act, 1962, hereinafter in this Chapter
referred to as the principal Act, the following shall be substituted,
namely:-

“(2) The provisions of this Act or the rules made

" thereunder shall, so far as may be, apply in relation to

levy, payment, exemption, interest, computation and

recovery of the cess payable under sub-section (1) as they

apply to levy, payment, exemption, interest, computation
and recovery of electricity duty payable under this Act.”.

16. Amendment of section 3C, Rajasthan Act No. 12 of
1962.- For the existing sub-section (2) of section 3C of the
\ principal Act, the following shall be substituted, namely:-

“(2) The provisions of this Act or the rules made
| thereunder shall, so far as may be, apply in relation to levy,
payment, exemption, interest, computation and recovery of
the cess payable under sub-section (1) as they apply to
levy, payment, exemption, interest, computation and
recovery of clectricity duty payable under this Act.”.

CHAPTER VI
AMENDMENT IN THE RAJASTHAN STAMP ACT, 1998

17. Amendment of section 3-A, Rajasthan Act No. 14 of
1999.- In sub-section (1) of section 3-A of the Rajasthan Stamp
Act, 1998 (Act No. 14 of 1999), hereinafter in this Chapter referred
to as the principal Act, after the existing expression "for
construction on, or development of," and before the existing
‘, expression "any immovable property", the expression "or sale or
transfer (in any manner whatsoever) of," shall be inserted.

18. Insertion of section 3-B, Rajasthan Act No. 14 of
1999.- After section 3-A, so amended, and before the existing

. section 4 of the principal Act, the following shall be inserted,
| namely:-

"3-B.  Surcharge for conservation and
propagation of cow and its progeny.- (1) All instruments
of conveyance, exchange, gift, settlement, partition,
agreement to sale, composition, mortgage, release, power
of attorney and lease of immovable property, and
agreement or memorandum of an agreement relating to
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- -

giving authority or power to a promoter or a developer, by
whatever name called, for construction on, or development
of, or sale or transfer (in any manner whatsoever) of, any
immovable property, chargeable with duty under section 3
read with Schedule to the Act, shall be chargeable with
surcharge at such rate not exceeding 10 percent of the duty
chargeable on such instruments under section 3 read with
Schedule to the Act, as may be notified by the State
Government, for the purpose of conservation and
propagation of cow and 1ts progeny.

(2) The surcharge chargeable under sub-section (1)
shall be in addition to any duty chargeable under section 3
and any surcharge chargeable under section 3-A.

(3) Except as otherwise provided in sub-section (1),
provisions of this Act shall so far as may be apply in
relation to the surcharge, chargeable under sub-section (1)

as they apply in relation to the duty chargeable under
section 3. '

(4) The surcharge collected under this section shall
be earmarked and utilized for the purpose of conservation

and propagation of cow and its progeny-in the State.".

19. Amendment of section 35, Rajasthan Act No. 14 of
1999.- In sub-section (1) of section 35 of the principal Act, for the
existing expression "and pays a fee of such amount (not exceeding
two hundred rupees and not less than fifty rupees) as the Collector
may 1in each case direct," the expression "and pays a fee of five

hundred rupees,” shall be substituted. .
20. Amendment of section 52, Rajasthan Act No. 14 of -
1999.- In section 52 of the principal Act, for the existing

expression "ninety days", the expression "two years" shall be
substituted.

21. Insertion of section 52-B, Rajasthan Act No. 14 of
1999.- After the existing section 52-A and before the existing

section 53 of the principal Act, the following shall be inserted,
namely:-

"S2-B. Revision by the Inspector General of
Stamp.- (1) The Inspector General of Stamp may suo motu
or otherwise, call for and examine the record of any
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‘proceeding under Chapter III, IV and V of this Act, and if
he considers that any order passed thérein by Collector is
either erroneous or prejudicial to the interest of the State
revenue, he may, after having made or after having caused
to be made such enquiry as he considers necessary, and
after havihg given to the party concerned a reasonable
opportunity of being heard, pass such order or issue such -
direction as he deems proper under the circumstances of the
case.

(2) No order or direction under sub-section (1) shall

be passed or 1ssued by the Inspector General of Stamp after

~expiry of a period of five years from the date on Wthh the
order sought to be revised was passed.".

22. Amendment of section 65, Rajasthan Act No. 14 of
1999.- In section 65 of the principal Act.-

(1) for the existing expression "Collector" wherever
occurring, the expression "Inspector General of
Stamp or Collector" shall be substituted:

(1) 1n proviso to sub-section (1), for the existing
- expression "Provided that", the expression
"Provided further that" shall be substituted; and

(iii) before the proviso to sub-section (1), amended as
aforesaid, the following new proviso shall be
inserted, namely:- '

"Provided that the Inspector General of
Stamp or any other officer authorised specially or
generally by the Inspector General of Stamp may,
if aggrieved by any order referred to in this sub-
section, may file revision before Chief Controlling
Revenue Authority within 180 days from the date
of the communication of the order.".

23. Amendment of the Schedule, Rajasthan Act No. 14
of 1999.- In the Schedule of the principal Act,-

(1) 1in Article 1, for the existing expression "Two
- tupees” appearing under Column No. 2, the
expression "Ten rupees" shall be substituted:
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(i1)

(i11)

(1v)

(V)

(Vi)

in Article 2, for the existing expression "Ten
rupees for every hundred rupees, or part thereof
of the value of the bond subject to a maximum of
one hundred rupees" appearing under Column
No. 2, the expression "Two percent of the value
of the bond" shall be substituted;

in Article 3, for the existing expression "Three
hundred rupees" appearing under Column No. 2,
the expression "One thousand rupees" shall be
substituted;

in Article 4, for the existing expression "Twenty
rupees" appearing under Column No. 2, the
expression "Fifty rupees” shall be substituted;

in clause (g) of Article 5, for the existing
expression "One hundred rupees" appearing
under Column No. 2, the expression "Five
hundred rupees” shall be substituted;

for the existing Article 17, the following shall be
substituted, namely:-

"17. Certificate of The same duty as

Sale (in respect of each
property put up as a
separate lot and sold)
granted to the
purchaser of any
property sold by public
auction by a Civil or
Revenue Court, or
Collector or other
Revenue Officer or any
other officer
empowered by law to
sale property by public
auction.

on a conveyance
(No. 21) for
consideration
equal to the
amount of the
purchase-money
or market value
of the property,
whichever 1S
higher.";

(vil) in Article 18, for the existing expression "face

28
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(viii) in Article 21, for the existing entry in column

(1x)

(x)

expression

number 2 against clause (iii), the following entry
shall be substituted, namely:-

"Subject to a maximum of twenty five

Crores rupees-

(i) an amount equal to four percent of the
aggregate amount comprising of the
market value of share issued or
allotted or cancelled in exchange of or
otherwise, or on the face value of such
shares, whichever is higher and the
amount of consideration, if any, paid
for such amalgamation, demerger or

reconstruction, or

(ii) an amount equal to four percent of the
market value of the immovable
property situated in the State of
Rajasthan of the transferor company,

whichever is higher.";

in clause (ii) of Article 22, for the existing
"Five rupees”
Column No. 2, the expression "One hundred
rupees” shall be substituted; |

appearing under

in clause (b) of Article 23, for the existing
expression "Ten rupees”
Column No. 2, the expression "One hundred
rupees” shall be substituted;

appearing under

(xi) for the existing Article 24, the following shall be

substituted, namely:-

"24. Supplementary
instrument to correct
clerical errors or to make
amendments, not
amounting to transfer of
interest in any property, In
any instrument chargeable
with duty and in respect of
which proper duty has

29
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been paid.

(x11) 1n Article 33-A, for the existing expression "One
rupee for every hundred rupees or part thereof on
the whole amount payable or deliverable plus the
total amount of fine or premium or money %
advanced or to be advanced irrespective of the
period for which such leave and licence
agreement 1s executed.”, the expression "The
same duty as on Lease (No. 33).", shall be
substituted;

(xi11) in Article 35, for the existing expression "One
hundred rupees" appearing under Column No. 2,
the expression "Two hundred rupees" shall be
substituted; |

(x1v) after the existing Article 35-A and before the
existing Article 36, the following shall be
Inserted, namely:-

"35-B. Limited Liability Partnership

(LLP).- (1) Instrument of constitution
of limited liability partnership-

(a) where there 1is no share Two thousand rupees.
contribution in partnership or
where such share contribution
brought in by way of cash does
not exceed Rs. 50,000/-

(b) where such share contribution Two thousand rupees,
brought in by way of cash is in subject to maximum p
excess of Rs. 50,000/-, for duty of rupees ten )
every Rs. 50,000/- or part thousand.
thereof |

(c) where such share contribution The same duty as on
1s brought in by way of conveyance (No. 21) on
immovable property the market value of

such property.

(2) Instrument of conversion of
firm/ private limited company/
unlisted public limited company
Into limited liability partnership-
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